[

CENHTRAL ADHMIMISTRATIVE TRIBUNAL,
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Haw Dslhi, this the D.:}»ﬂ day of Qctober, 2007

HONBLE SHRI M.P.Singh, MEMBER (&)
HON'BLE SHRI SHANKER RAJU, MEMBER (J)

aimil Kumar ww. Bpplicant

Shiri AR Bhathagar

. i, Besy.
Govt., of India, Ministry of Rural
Developmeant, Kirishi Bhawan, Hew Delhi. .. Respondsnt

QRDE R (BY CIRCULATION)

Bl Shanker  Raju, mMember (I3 .

The present R.AL Is filled by the review applicants,

avallable with the review applicant despite due diligence

Cthe time  of final hearing. If the review applicant s

satisTied with the order passed by the Tribunal. remedy

U Fe-argus  the case, which is not pﬁlmlw@iblé in terms of

#aoe of the record or discovery of new material which was

sesling review of  our  order dated 13.2.2002 passaed Iin
PG 27072002 1n 08 Ho.1816/2001. We have perused the order
dated 13.9.2002. We do not Find any arror apparen [Ty B o
Pacs o ot

lies

Cslsewhera., By way of this R.a.  the review applicant sseks to

provisions of Section 22 (3) (F) of the Administrative
Tribunals Act, 1785 readwith Order 47, Rule (1) of CRC  and
aleg  in view of the ratio laid down by the Hon’ble Apex Court

in Ko A1t Baby & Dthers v.  Union of India & Dthers. JT

{(7) 3C 24. The R.OA. is  acss

-t

dingly dismissed,

circulation.
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